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INTRODUCTION 

I, the Chairman, Committee on Public Undertaldngs having 
been authorised by the Committee to submit the Report on. their 
behalf, present this 8th Report on Action Taken by Government on 
the recommendations contained in' the 57th Report of the Com-
mitee on Public Undertakings (Eighth Lok Sabha) on Food Cor-
poration of India-Despatches of sub-standard wheat. 

2. The 57th Report of the Committee on Public Undertakings 
was presented to Lok Sabha on 26 April, 1989. Replies ot Govern-
ment to all the recommendations contained in the Report were 
received on 22 June, 1990. The replies of Government were con-
sidered by the Action Taken Sub-Committee of the Committee on 
Public Undertakings on 31 Octobet, 1990. The Committee also con-
sidered and adopted this report at their sitting held on 31 October, 
1990. 

3. An analysis of the 'action taken by Government on the recom-
mendations contained in the 57th Report (1988-89) of the Committee 
is given in appendix II. 

NEW DELHI; 

December 11. 1990. 
Agrahayana 20, 1912 (5). 

BASUDEB ACHARIA. 
Chairman, 

Committee on Public Undertaking •. 

(vii) 



CBAPTi:R-1 

REPORT 

The Report of the Committee deals with the action taken by 
Government on the recommendations contained in the Fifty-
Seventh Report (Eighth Lok Sabha) of the Committee on Public 
Undertakings on Food Corporation of India-Despatches of Sub-
standard Wheat which was presented to Lok Sabha on 26th April, 
1900. 

2. Action Taken Notes have been received from Goverm:nent in 
respect of all the 8 recommendations contained in the Report. Thea. 
have been categorised as follows:-

0) Recommendations/observation. that haw been aQcepteci 
by Government 

81. Nos. 3 and 6. 

(ii) Recommendations/observations which the Committee do 
not desire to pursue in view of GoveTnment'. Teplie. 

Nil. 

(iii) Recommendations/observations in TUp~ct of which 
replies of G01lernment have not been accepted bJI the 
Committee 

S1. Nos. I, 2, 4 and 7. 

(Iv) Recommendations/observationl in retpect of whith llnal 
Tep~ies of GOl'ernment are still awaited 

S1. Nos. 5 and 8. 

3. The Committee desire that the final repJies in respect of reeom· 
mendations for which only interim replies have beeIl liven by Gov· 
ernmf'nt should be furnlahed to the Committee expedltloully. 

The C.ommittee will now deal with the 8t'tton taken t.y Govern· 
ment on lome of their recommendations. 
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A. Colouring oj sub-standard food grai.ns 

Recommendation S. NO.1 (Paragraphs 2.1 to 2.5) 

4. The Committee had observed that there had been wanton 
disregard of norms of quality control in the despatch of foodgrains 
stored in the godowns of Food Corporation of India to various 
destinations as a result of which sub-standard wheat was despatched 
from Naini in February/March, 1984, from Jhansi in September, 
1985 and from Orai in October, 1985. The Committee had recom-
mended that in order to avoid the possibility of sub-standard food-
grains being despatched in future, FCr should consider the feasibi-
lity of colouring the sub-standard foodgrair.s in such n manner that 
it is clearly distinguished that it is meant for cattlefeed and 

. eliminate completely the chances of sub-standard wheat entering 
into the market for hU111sn consumption. They had also desired 
to be informed of the measures taken by FCT to prevent the sub-
standard wheat from being sold to the consumers through the 
Public Distribution System. 

5. In their reply. the Government have stated that at present 
FC! have no information on suitable colouring material which may 
not be harmful to animals. Further it may not be feasible because 
of the volume and nature of operations and materials involved. 
There IS, however, no possibility of S'ub-standard grains being issued 
to PDS as foodgrains are issued after joint inspection and certifica-
tion by the recipient Government and sealed samples are provided 
at the time of issue. To ensure that damaged foodgrains do not 
go to the Public Distribution System, these are sold exclusively to 
the parties who are registered with the Food Corporation of India 
for the specified usage such as cattle, poultry or industrial use. 

G. The CommiUee are not satisfied with the reply furnished by 
Governmellt. Considering the fad that substantial quantities of 
Sub-standard wheat !had actually been despatched to different stati.,.., 
for issue from Public Distribution System, the contention of the 
Ministry that there was no possibility of sub-standard foodgrainll' 
being issued to Public Distribution System is hardly convincing. The 
CtnumlUec regret to note that the recommendation of the Committee 
has not been gh'en the attention it deserved. The~ would reemp· 
haalae that there should be thorough quality cheeks before delpateh 
of the foodgl'nins and any laxit1 in this l'eJrard should be 'leverely 
(lealt \VitIa. 



3 

1. In response to Committee's recommendation about colouring oj' 
sub-standard foodgrains, the Min!stry have stated that at presen·t Fel 
have no information on suitable colourinc material which may not be 
hannful to lmimals. Further it may not be feasible because of th. 
volume antI nature of operations and materials involved. The reply 
of the Ministry is not convincing to the Committee in as much 8S no 
serious f'fforts seem to have been made to find out colouring material 
which may not be harmful to animals. Further, the colouring of the 
sub-stam!al"d grains was one of the possibilities suggested by the 
Committee to prevent such- grains entering into the market for human 
cOllsumption. In case tlhis has not been fOWld pl'Ildicable, other 
effective mCll1Iures need to be devised to ensure that the sub-standard 
grains arc clearly distinguishable and are not sold·, for human conRump-
tion. They would also recommend that food grains found to be 
unfit for human consumption should be utilised for other purposes 
which arc most economic and suitable. While d~sposing of sub· 
standard fQ()d grains as cattlefeed care should be taken to !!lee that it 
was Dot harmful to animals. 

B. prompt investigation of transit and storage lOBses 

Recommendation S. No. 2 (Paragraphs 2.8 to 2.8) 

8. The Committee had pointed out that apart from despatching 
sub-standard wheat from Naini. Jhansi and Orai without checking 
the quality, neither proper records of the quantity despatched were 
maintained nor the wheat was weighed before despatch. While 
deprecating the serious laxity on the part of FCI in detect-
ing and investigation the transit and storage losses, the Committee 
had emphasized the immediate need for taking steps to plug the 
loopholes and bring down the transit and storage losses to the 
minimum. They had also desired that a suitable system should 
be evolved whereby all cases of transit losses are detected and 
promptly investigated. The foodgrains despatched should invaria-
bly be weighed at the despatch station as also on receipt of the 
consignment at destination point. 

9. In their reply. ihe Government have stated that continuous 
efforts are being made to reduce the trlln~it and storage losses and 
have outlined the various measures taken in this regard. In regard 
to the recommendation for evolving a system for detection of all 
cases of transit and storage losses and their prompt investigation. 
it has been stated that instructions were reiterated by Fer head-
quarters in March, 1990 for taking action on the squad reports for 
removal of defects and for taking action against the concerned 
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officials. Constant monitoring of high loss depots is undertaken and 
instructions were also reiterated in August, November and Decem-
bet-, 1989' for identifying the defaulting depots and initiating action 
against the defaulters. As a result. action against 53 employees has 
been taken. Of these 2 employees have been awarded minor 
penalty. 6 have been suspended, 44 have been issued show-cause 
notice while salary of one has been stopped. 

to. The (;ommittee take note of the efforts being made by FCI to 
bring down the transit and storage losses. However, the implemen-
tation of the instructions issued' by the Corporation in this re,ard 
leaves murh to be desired. The Committee recommend that the 
instructions issued in this regard should be implemented in letter and 
spirit to avoid chances of piUerage of fooograins during transit and 
storage. Further, in caSes of default the art ion against the delin-
quent omrinls is very tardy. They regret to note that in the case 
of high loss depots. out of 53 defaulting employees final action has 
been taken flU far only against 2 employees. The Committee stress 
the llt'ed for prompt and deterrent action against such employees 
including l'Iullervisory staff. They would also like to be apprised of 
the hction taken D~Rinst such employees category-wise. 

C. Delays in holding inqu.iries 

Recommendation S. No.4 (Paragraph 2.10) 

11. Thf' Committee had expressed unhappiness over the inordinate 
delay in taking disciplinary action against the erring official!; in the 
thrt'e cases of despatch of sub-standard wheat. The delays in com· 
pletton of inquiries were admitted by Chairman, Fer to be due to 
Inaction on the part of discip1inar~r authorities which are spread all 
ever the country. Tn one of the cn!;es viz. Naini. the Senior Regtonal 
ManagE.>r, U. P., showed utter disregard to the repeated reminders 
from the Headquarters for inltiating disciplinary action. As a 
result, the persons responsible for the delay in initiating disciplinary 
action were yet to be identified. While expressing serious concern 
over this disgusting state of affairs. the Committee had desired to be 
apprised of the adion taken against the Senior Regional Manager, 
U. P. for not initiating the inquiry in spite of several reminders from 
FCr Headquarters. 

12. The Government have stated in their reply that in the case of 
despatch of sub-standard Wheat from Naini to Mangalore, in splte 01 
bett efforts, due to resistance and rebellious mood of the staff posted at 
FSD, Natn!, prompt action could not be t&1tcn for investigation and 
Initiation of disciplinary proceedings. Even then in all these case. 
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i.e. in the despatch of substandard wheat from Naini, Jhansi and 
Orai, action has been taken against the officials who have contributed 
for the delay in initial completion of the investigations. However 
charge sheets under minor penalty are to be issued to 2 Category-I 
officers who have also been identified for failure to take prompt 
action. in regard to despatch of sub-standard wheat from Orai to 
Mangalore·. 

13. In regard to the action against Senior Regional Manager, U.P. 
it has been stated that a Committee was formed to identify the SRM 
responsible for not having taken. prompt action as during the relevant 
pE;riod 5 officers have held the charge of SRM (UP). That Commlttee 
has reported that these cases had not been properly submitted and 
put up to the SRM/RM for deciding the cases and for orders and the 
cases on files were being dealt with at lower levels and that SRM 
could not be directly held responsible for delay in initiating the 
proceedings. 

14. The Committee are surpri!iied at the rel,ly of Government 
that in the CBse of despatch of sub-standard wheat from Nainl to 
l\fanlaJore, PI'ompt action could not bE' taken for investiK8tlon and 
initiation uf disciplinary proceedings due to resistance and r_l-
Hoaa; mood of the stal posted at FSD, Naini. This only showl the 
inetractivenesl of the management of Fcr. The Committee would 
emphasile tht> need fnr dealing with wch cases promptly and flrm. 
ly. There 8hould be no laxity in dealing with such casel'l even if it 
involves taking severe disciplinary action against employees obst-
ructing the inVeatiptiOD. 

15. The Committee also regret to note that no .ction has been 
taken against the Senior Manager. UP for inordinate delay in fhrlnJ 
responslbmty and taking action against erring officials inspite of 
repeated instructions from the Head Ofllce. The rea!!Olls advaneed 
by the Ministry in this regard: are hardly convincing. The Com-
mittee relterate their reeommeftdation and would like to be appri .. 
ed of the a"tion takeD within three months. 

·At the time of factual verification, the Committee wrre inronnld by F. C.l. all 
under :-

"Action has been completed al_jast the two calcp1r'J I officers under minor 
penaJt,. One o~ has been c 'nlured wbib the other haa be:n aWl'rd~ the 
penalty of lfOPPIaeofincrtmCIIts for l !ours wit flout cllMI.Jatj,e effect." 

CP. C. I. D. O. No' P4:R/19 U)/90 dated 7.11·1990) 



6 

11>.. Recovery oj Losses cau.~ed to Fel 

Recommendation S. No.5 (Paragraph 2.11) 
16. The Committee had expressed their unhappiness over the fact 

that the vigilance enquiry for misappropriation charges against the 
godown incharge at Jhansi, which was initiated in March" 1984 
could not be completed before the end of 1988. The Committee had 
a feeling that the completion of the enquiry was delayed deliberately 
to help the delinquent officers. They had, therefore, suggested that 
persons responsible for delaying the inquiry should be identified and 
suitable action taken against them. The Committee had also re-
commended that action should be initiated as per the procedure laid 
down for recovery of losses caused to FCI from the persons who have 
been found directly responsible for causing such lssses. 

17. The Government have stated in. their reply that a 
major penalty of reduction in ral".k for a period of 
3 years has been imposed on 16-1-1989 on the Godown Incharge at 
Jhansi. The main reason for the delay in the conduct of inquiry 
has been due to frequent chapge of Inquiry Officers and Presenting 
Ofttcers and there has been no intentional delay on the part of any 
officials. In regard to the recovery of losses it has been stated that 
as per procedure the recovery of pecuniary loss caused to the Cor· 
poration from the pay of the delinquent is imposed only when it has 
been established that the delinquent was directly responsible for a 
~articular act or acts of negligence or breach of orders or rules which 
caused the loss. Such recoveries are not to exceed 1/3rd of basic 
pay of the delinquen.~ and should be spread over a period of 3 years. 
In other words, the recovery should not exceed one year's basic pay, 
i;~ any ·case. In view of this limi.tation, the scope of recovery of the 
loss from the employees in very much limited. However, the FeI 
oS examining the que'ltirm of filin'g civil suits or prosecutin.g tt1~ 
delinquents in a criminal court for offences punishable under the 
Indian Panel Code. 

18. The Commith.'e would like to stress that the recovery of pen1-
niary loss to the Corporat~on from the persons found responsible for 
such losses is necessary to ad a8 a deterrent. 'nley would like to be 
inform" of the flnal declsUm taken in rel(ard to filing of civil .. uits 
or proseeuting the delinquents in a criminal court. 

E .. Deterioration of Wheat at Airstrip LalitpuT 
Recommendation SI. No. 7 (Paragraph 2.13) 

19. A quantity of 1.07 lakh tonnes of wheat WaS stored At Airstrip 
Lalitpur in 1985. While observint;( that due to unsatisfactory prE'-
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servation measures, there was heavy infestation in the stocks, 
which also got damaged due to heavy rains in October, 1985, the 
Committee had strongly deprecated the careless manner in which 
the stocks were handled by Fe!, causing a heavy loss to the tune 
of Rs. 2.40 crores. 7 category III officials and 2 category II officials 
were reported to have been dismissed from service. The Committee, 
had desired that the inquiry against the other officers involved, 
which was ill progress should be completed without any further 
delay and deterrent action taken against the officers found guilty. 

20. In their reply, the Government have stated that apart from 
the officials who have already been dismissed from service, 3 cate-
gory I officers have been charge-sheeted under major penalty and 
the inquiry is in progress.· The then District Manager, Jhansi, was 
also charge-sheeted and the case is pending with the inquiry officer. 
The proceedings against 4 category II officials who were charge-
sheeted. under major penalty have been completed ~nd charges 
dropped by the competent authority. 

21. The Committee deplore the Inordinate delay in completing the 
inquiry in this ease in spite of the recommendation of the Committee 
that the inquiry l'lhould be completed without any further deJay, It 
is regrettable that the cftisciplinary cases are allowed to linger on for 
~:e,,)·s. The Committee des~re that the inquiry in this calle should 
at least now be completed expeditiously and the Committee apprlled 
(If the action taken against the delinquent officials within three month, 
of the presentation of the Report. 

F. Maintenance of QtLality of Stocks 

Recommendation S. No.8 (Paragraphs 2.14 & 2.15) 

22. In view of the dismal state of affairs prevailing in FCr. the 
Committee had rE'commended the appointment of a Hi~h Level C-om-
mittee of Experts by the Government to examine In depth the 
working of FCI and suggest ways and means to remove the prevail-
ing shortcomings so that the Corporation becomes an effective in-
strument for proper handling, procurement and distrib'Ution of gooi 
quality food grains. ----- .------.~ -_ ..... _ .... - -.-. .. -~----- -

-At th;: time or fnclual ycr,'icalion, th'l Committee w=rc informed by PCI as under: .-

"One officer hIlS boen exollet'Atod while the oth:r h.,. be';n cen§urod an~ the ca"c c>f 
thlr" C'n: h under flnalisat o.n:' 

(FCI D. O. Nt). P.t:R/19 (S)190 dlted 7·11-1990) and. P&1\/I9\1)/93 dt %8.1 I 90) 
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23. In their reply. the Government have stated that a number 

of Committees. set up by the Government of India as well as by 
the FCI have examined the working of FCI with a view to bringing 
about overall efficiency and economy in its operation. At present, 
a Committee for Quality Control and storage losses. set up as per 
a decision of the Board of FCI in February, 1989 is looking into 
the quality control and storage losses aspects. In these circum-
stances, it is felt that it may not be necessary to set up Commitee 
of Experts for a comprehensive examination of the working of FCI. 
However, it has been decided to constitute an Expert Committee 
to undertake a limited stUdy of the procedure for maintenance of 
the quality of stocks while in storage and the check over its quality 
at the time of despatch. This Expert Committee was 
expected to submit its report to the Secretary (Food) by the end 
of July. 1990. Subsequently, the Committee have been informed 
that the period for submission of the Report by the Expert Com-
mittee has been extended upto November. 1990. However, the 
Committee had submitted an interim report in August, 1990. 

24. The CommHtee recommend that the Report of the Expert 
Committee appointed for comprehensive examination of the proce-
dures followed in FCI for maintenance of quality of stocks and related 
maUers, should not be delayed beyond November. 1990. They would 
also like to be informed: of the action taken by Government on the 
suggestions Made by the Expert Committee. 



CHAPTER D 
RECOMMENDATIONS THAT HAVJI BEEN ACCEPTEDliBY 

GOVERNMENT 

Recommendation S. No.3 (P ... Z.t) 

Another aspect which intrigued the Committee was the non-
implementation of the quality control provisions. While the 
foodgrains stored in the FC! godowns are required to be examiDed 
every fortnight by the technicaUy qualified staff with a view to 
undertaking prophylactic and curative treatments, wherever neces-
sary, such examination was not being done regularly. In the case 
of wheat stored at Naini. the period of such inspection before the 
wheat was despatched to Mangalore ranged from 56 to 144 days. Aa 
a result, A and B categories of wheat when received at Nainl 
between October, 1982 to March. 1983 got; deteriorated and down-
graded to below 'D' category by the time it was despatched to 
Mangalore. Similarly. the last inspection of wheat stored at Jhansl 
depot as done in April, 1984 and the stccck was despatched In 
September, 1985. The Committee need hardly point out that the 
deterioration in quality of stocks could have been prevented, had 
there been regular inspection and had they been given timely pro. 

phylactic and curative treatment. The Committee expect the FCt 
to tighten the supervision machinery and take prompt and suitable 
action against the supervisory officers, wherever laxity is found. 

Reply of Govemment 

As per the standing instructions, the Technical Assistant in the 
godown is required to inspect the stocks of toodgralns In storalll! 
every fortnight. The prophylactic treatment is required.. to be given 
every fortnight and curative treatment as warranted as per the 
inspection carried 0'Ut. The Assistant Managers (QC) are also 
required to undertake the inspection of the depots every month and 
test check the categorisation of at least 30 per cent. of the stocb 
for the correctness of the categorisation and classiftcatlon. The 
Deputy Managers (QC) are required to inspect every depot under 
their jurisdiction once in 3 months and during their inspection they 
have to ensure not only the correctness of the categorisation but 
also to see that the stocks are kept in proper condition. The need 
for regular fortnightly inspection by the Technical Assistantl. 

9 
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regular supervision inspection by the Assistant Manager (QC) and 
Deputy Manager (PC) has been emphasised. The Regional 
Managers and the Zonal Managers have been advised to keep a 
watch over these primary. inspections and the supervisory inspec-
tioriS; ~arid take suitable actitm against the 'Officials not uQdertaking 
the inspection in time. 

.. ~.'... .: 
" .'-~ . , 

[Department of Food O.M. No. 11-1/89-FC. 11 dated 
22nd J'une, 1990] 

Recommendation S. No .. 6 (Para 2.12) 

.. The Committee have also noted that there are a large number. 
of cases in FeI where inquiries are pending fot' more than a year. 
Obviously, there is a need for strengthening the Vigilance Depart-
ment in the Corporation. The Committee note that a whole time 
Chi.~fVi~lance Officer has been appointed in the Head Offi·.::e. The 
~~mittee hope that the post of Enquiry Officers created in the 
Regional Offices would also be filled up soon to accelerate the pro-
cess .of completion of pending inquiry cases. 

\. 

Reply of Govemment 

To expedite the cases pending with the Inquiry Officers, the Cnr-
poration has taken the following action:-

. (1) Filling up the vacancies of full time Inquiry Officers; 

(ii) 'Engaging of retired Judichl Officers/officials of the Cor-
. po ration as Inquiry Officers on contract basis; 

(iii) Giving special incecntive to the serving Category-! officers 
. o~the C.orpor.aton to undertake inquiry work in addition 

. ~ their rl:gular sphere of d·uties. 

Ail the 25 sartctioned posts of regular Inquiry Officers· have been 
filled. 

[Department of Foud O.M.· No. 11;.1/89-FC. II dated 
22nd J'une, 1990] 



CHAPTERIU 

RECOMMENDATIONS WHICH THE COMMITTEE 00 NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

--NIL-

II 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
. GOVERNMENT HAVE NOT BEEN ACCEPTED 

BY THE COMMITTEE 

Recommendation S. No.1 (Paras 2.1 to 1.5) 

The Committee have observed that there have been wanton dis-
regard of norms of quality control in the despatch of foodgrains 
stored in the godowns of Food Corporation of India to various 
destinations. AB a result sub-standard wheat was despatched from 
Naini to Mangalore in February/March, 1!l84; from Jhansi to 
Mangalore in September, 1985; and from Oral to Mansalor. in 
October, 1985. 

The Committee have been informed that cn the basis of 
weeviled germ-eaten grains, wheat is categorised into four catego-
ries viz., A, B, C and D. Category A contains germ-eaten grain upto 
1 per cent. In category B. germ-eaten grain is above 1 per cent and 
upto 4 per cent and in category C, it is above 4 per cent and upto 
7 per cent whereas in category D it is above 7 per cent and upto 15 
per cent. As regards disposal of each category. it has been stated 
that whereas A and B categories are made available for consump-
tion through Public Distribution System, C aud D categories are 
not issued for direct consumption but are given to the Roller Flour 
Mills for processing into Maida. Suji etc. According to FeI any 
sub-standard stock i.e., below category D is either disposed of as 
cattle feed or is upgraded before despatch to another place. 

/ 

The Committee are distressed to observe that 2229 tonnes of 
Bub-standard wheat was despatched by FeI during February ;March 
1984 from Naini to Mangalore by declaring it as C and D category 
wheat. Before despatch. quality of the stock was not verified, as 
should have been done as per normal practice and this lapse was 
detected only after the consignment was received at Mangalore and 
the labourers. handling these, developed allergic symptoms on skin. 
eyes etc. In this connection. Managing Director of FCI allO 
admitted the despatch instructions were sent for C and D wheat 
and not for sub-standard wheat ... without upgradJng this should 
not have been despatched". 

I' " 
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In another case, 1117 tonnes of lower category wheat, kept in 
FCI godown closed for two years as the god own was sealed after 
the Ruspension of godown incharge on misappropriation charges 
was despatched from Jhansi to Mangalore without exersising pro· 
per checks about the qualit.y. On receipt at Mangalore on 21st 
September, 1985. it was noticed that the stock eontained waste flour 
to the extent of 5 per cent to 6.5 per cent and inse·.:;t bored and 
tunneled grain to the extent Q.f 22 to 28 per cent. When the labourers 
refused to unload the stock, it was rebooked to Bangalore on 22 
September, 198'5 on the advice of Zonal Manager (South). The 
Committee are astonished to observe that e.ven though the entire 
stock in FC! depot was sub·standard. only 37 tonnes of wheat was 
shown as sub·s~andard in the records of the depot. 'as was also 
admitted by the Secretary. Department of Food durIng his evIdence. 
The remaining quantity was shown as C and D category and was 
despatched . 

. Yet in another case. 1664 tonnes of lower category wheat con-
taining weeviled grain with heavy infestation (23 to 74 per cent) 
was received at Mangalore from ami (Jhansi) in October, 1985. 
The labourers there are refused to unload the stock and on the 
advice of Regional Manager. Bangalore, the consignment was re· 
booked from Mangalore to Orai in November, 1985, since the autho-
rities at Mangalore expressed their inability to handle or to issue 
such sub-standard wheat. The quantity re~eived at Orai was 
1631.865 tonnes. The loss incurred as a result of storage. transpor-
tation. demurrage, cleaning etc. In this case amounted to Rs. 29 
t3lK\hs. In Committee's view, this loss has occurred due to sheer 
negligence and blatant violation of the clear instructions to dispose 
of sub-standard wheat 'as cattle feed or poultry feed. The Com-
mittee recommend that in order to avoid the possibility of sub-
stantiard foodgrains being despatched in future, FCI should consider 
the feasibility of colouring the sub-standard foodgrains in such a 
manner that it is clearly distinguished that it is means for cattle-
feed and eliminate completely the chances of sub-standard wheat 
entering into the market for human consumption. The Committee 
wou}.! like to be- informed of the measures taken by FeI to prevent 
the sub-standard wheat from being sold to the consumers through 
the Public Distribution System. . 

Reply of Govemment 

At' present FC1 have no' information Oll., suitabl~ colouring 
material which may not be harmful to animals. Further it may not 
be feasible because of the volume ana nature of operations and 
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materials involved. Despatches of foodgrains below specified 
standards occurred due to negligence of officials at the despatching' 
and the officials found guilty have been severely dealt 'with: 
There is. however, no possibility of sub-standard- grains being issue'd' 
to PDS as foodgrains are issued after joint inpection and certlft.ca-' 
tion by the recipient Government and sealed samples are provided 
at the time of issue. To engure that damlJged £oodgrains do not 
go tC- the Public Distribution System, these are sold exclusively to 
the parties who are registered with the Food Corporation of India 
for the specified usage such as cattle. poultry or industrial use. 

[Department of Food O.M. No. 11-1/89-FC. II dated 
22nd June, 1990] 

Comments of the Committee 

(Please see paragraphs 6 and 7 of Chapter I of the Report) 

Recommendation S. No.2 (Paras 2.6 to 2.8) 

:From the material placed before thein, the Committee have form~a 
an impression that apart from despatching sub-standard wheat from 
Naini, Jhansi and Orai without checking the quality, neither proper 
records of the quantity despatched were maintained nor the wheat 
was weighed before despatch, Thus in the case of Naini, reI 
assumed the quantity despatched to be 2170 tonncs apparen.tly on 
the basis of communications from CWC, Mangalore, although no 
specific receipt had been obtained from CWC, However, after the 
C{lmmittee took up this subject for examination, this figure was 
revised by FCr to 2229 tonnes 

The Committee find from the break-up of th~ figure 2229 tbnnes '01 
wheat, as furnished by FCr 42 tonnes were taken up for cleaning, 
1171 tonnes were moved to Shimoga godown and 939 tonnes were 
declared fit for cattle feed. This left a shortage of 77 tonncs which 
could not be accounted for. However, during evidence, Food Sec-
retary explained that this shortage of 77 tonnes of wheat was due to 
transit and storage losses which were written off by competent autho.,. 
rity, It has alsO been reponed that no responsibility in these cases 
had been fixed on anybody and claim with Railways had also not 
been preferred because of the receipt of wagons in 'seal intact con-
dition' . 

Similarly, a shortage of 33 tonn.es of wheat in the case of wheat 
rebooked froltJ Mangalore to Orai did not come to the notice ot 
Heao Office an4 they .came to know only wnf'll they were pr.e~rm&' for "their oral evidence before the Committee on PubUc Undertakings. 
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The Committee cannot but deprecate the serioUS laxity on the part 
of FCr in detecting and investigating the transit and storage losses 
which had reached the alarming figure of as. 151 crores during 1986-
87, as was admitted by the Secretary, Department of Food, during 
his evidence before he Committee. The Committee note that in. 
1986-87 an amount of as. 2000I-crores wa~ paid to FCr as subsidy. 
They strongly feel that there is immediate need for taking steps to 
plul the loopholes and bring down the transit and storage losses to 
the minimum possible extent. The Committee also desire that a 
suitable system should be evolved whereby all cases of transit losses 
are detected and promptly investigated. The Committee also desire 
that the foodgrains despatched should invariably be weighed at the 
despatch station as also on receipt of the consignment at destination 
poJ.n.t. 

Reply of Govemmen·t 

A. Tra.-n.i.t and Storage LOBBeS 

Transit and storage losses arise due to a variety of reasons, such 
81 vagaries of weather, deterioration in quality during storage, mom-
ture loss, losses due to multiple handling and movement. etc. or due 
to theft and pilferage. The Government and the FC! are already 
Seized of the problem of reducing transit and I'ot.)rage losses. Con-
tinuous efforts are being made to reducec thf'!se losses. Some of the 
importan.t measure~ taken for reducing these losses are given 
below:-

<f) Stringent enforcement of specifications and effective preserva-
tion of BtOCk8: 

~Ie quality control wing of the FC! enforces stringent measures 
to ensure that .only stocks within specifications are purchased. 
Constant checking of stocks is done to assess the quality of grains 
In storage and to assess the behaviour of stocks and take remedial 
measures to ensure quality and thus avoid down-gradation and con-
eequential losses. 

(ii)Augmentation-of covered .torage Capacity: 

FCI has endeavoured to increase the owned covered storage capa-
dty so as to minimise storage and consequent losses in open and un-
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acientUic hired godOWDB. The increase ill the covered stor.,. Capa-
city is given below: 

---------- ---_._--_ .. _--- •. _--
(IN LAKH MT) 

As on 31-3-1982 As on 31-3-1987 AI on 31-3-19 

79.3' 112.S2 111.60 

(iii) Improvement in weighment jGciUtieI: 

To improve weighing facilities, FeI has decided to inltallwetgh-
bridges in all godoWDB of 5000 MTs capacity and above. The pOli-
tion in this respect is as follows: I 

3O-W6 31-1048 3O+D 

Total No. or W.B. roquir.1d 

Total No. of W.B. iDltalled 

488 

263 

S19 

'"' -----------------_._--_ .. _----
Electronic Weighbridges have already been installed at Ghevra and 
BorovilU. Constant monitoring on the working of all the Weigh· 
brIdges and their main.tenance Is done to ensure optimum use and 
achieve correct weighment. 

(iv) Improvement in size and structure Of gunnies and machine 
stitching of bags: 

To avoid bursting and bleeding and consequent loss, the quantum 
of filling of wheat was reduced from 100 Kg. to 95 Kg. Experiment. 
in 50 Kg. packing are in progreas. Action Is also being taken to im-
prove the quality of gunnies in. consultation with DGS&D by way of 
stringent inspections Machine stitching on bags is also being vigor-
ously pursued. The Fe! issued directions to its field offices in 
November, 1989 to undertake the work of machine stitching in mandl. 
operated by them and the State agencies. 

(v) Maintenance of depot accounta: 

Tl"te day-to-day 'Closing ot depot accounts like master ledger, 
atoclaI and shed registers for computing loaes haa been lnalste>d upon. 
A Committee was formed to rationalise the stoe1cs/depot accounts. 
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The recommendations are under scrutiny for impl~ment.tion. 
Training is given to the staff on maintenance 9f r~gisters etc. 
The FeI issued .instructions in March, June and August,-1989' and 
February, 1990 with regard to completion of master ledger and strict 
physi~al verification. 

(Vi) Tightening Of supervision: 

The various squad viz. S&S Squads, QC Squads and Vigilance 
Squads formed at Headquarters, conduct surprise checks of depots, 
railheads, etc. The Headquarters squads of S&S Divi,ion alone 
conducted inspection as fol1ows~ . , --------. -.----,-----,-----~ ... ---,.-

Year No. of visits No. of d,pots checked No. of railh(llds 
, cheeked 

""-'-~--,~------,-~,--------.--.. ----
1987 

1988 

19,89. '. . 
(uPI\) 31·7·89) 

30 

29 
26 

78 

n 
53 

2S 
26 
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There is a system of inspection of Senior Officers. The various 
squads formed in DIstt., Reg~o!1 & Zon~ conduct surprise checks. All 
the squads reports are monitored at appropriate levels and required 
~ctjon taken. 

The squad visits work as a deterrent in the field agaiust committ-
ance of any irregularity. As a result of the above surprise checks, 
disdplinary action was initiated a,gainst 9 officials. Out of these 9 
cases, 2 cases have been finalised. In one l'aSp. penalty of censure 

. has been imposed and in the other case penalty of withholding of one 
increment has been imposed. 

(t'ii) Reduction in open wagons 'mOvement: 
The FeI has been making continuous efforts with Railways. for 

reducing the movement of foodgrains in open wagons. Consequently 
cppn wagons movement of foodgrains has been reduced as indicated 
below: 
-"Year -------,------'-----------'--

1982·1'3 . 

1986-81 . 

1987-88 

1988-89 . 

Op:n wagons move=-
lm:nt a.~ of % age to 
tOlal wAgons 
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(~iii) Provid:ng esc01't8 for f?Odgrains rakes: 

To identify the transit losses prone areas and to pin point the 
causes for transit losses enroute, escorts were sent alongwith HPF 
with foodgrains specials from Punjab to East Zone areas. The 
matter of RPF personnel getting off em'oute and not going upto 
terminals was taken up with railways, who have issued instructions 
to aH concerned in Railways to the effect that RPF should go· upto 
the destination, FC! has also given incentives to staff for e~orting 
the rakes. In view of the difficulties faced by the staff, the FCr 
requested the Railways in February, 1990 for providing separate 
coach for sending escorts with the specials, 

(ix) Steps taken to prevent theft and piljeHlg(l: 

(a) Fencing of godowns, construction of compound walls and 
provision of lighting in and around godwons. 

(b) Provision of FCI's own watch and ward staff for round the 
clock vigil, provision of security personnel, wherever 
needed, in vulnerable places and induction of CISF in some 
selected areas. 

(c) Intercepting weighed trucks and wagons for checking etc. 

(x) Other steps jor reducin.g losses: 

(a) Weighment: In August, 1989, FCI reiterate(\ its earlier instruc-
tions to its field offices that all stocks should be weighed at the time 
of despatch and receipt. 

(b) Squad checking of loading and unlOrlrlilig points: The Head· 
quarter Squads conducted 25 visits from 4/8~ to 2190 covering 13 
regions of the five zones. Theae squads -checked 18 RailheRds and 59 
depots for the purpose of checking loading and unloading points and 
depot operations. ' 

(c) MOi1.itoring of high loss depots: Constant monitoring of high 
loss depots is undertaken. Instructions were reiterated by Fer 
Headquarters in August, November and December, 1989, for identify~ 
fng the defaulting depots and initiating action again.CJt the defaulters. 
As a result of extensive monitoring action against 53 employees, as 
9-etailed ·below, has been taken:· ---------_._-------_._-----.-._. __ ... _ ... -
· Mi!,or p,nalty . '. 

· S",pens.io!\ 

· Sb'!)WoClllne riotfce ' 

gto'PJ)l'Je or ntary . 
---.--.---.---~ 

2 

~ 

44 

. 1 
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(d) Speedy finaliB4tion. of .quad report. for fi%ing responsibility: 
Instructions were reiterated by Fe! Headquarters in March, 1990 for 
taking action on the squad reports for removal of defects and for 
taking action against the concerned omeials. 

(e) Infr'o.Btructure facilitie, at mandieg/purchcase point.: For 
smooth procuremen.t operations, proper weighment of stocks and 
proper upkeep of stocks to avoid any type of loss, State Government 
is required to provide adequate infrastructure facilities in the man· 
dis. Detailed instructions to field offices were issued by FeI Head-
quarters in J·une and August, 1989 in this l'ellard. 

(f) Management infOiTm4tion system: The storage and transit 
shortages have to be accounted for immediately on occurance and 
reported to all concerned. Headquarter has prescribed various reo 
turns for reporting the depotwise shortages ev~ry month. High loss 
occuring depots had also been identified in. 1988 and the performance 
is closely monitored. The computer installed in Headquarter (in 
1986) is also being used now to record the trend of losses in quan~ 
tity and percentage for the identified hi'gh loss depots. Data relating 
to these depots has already been entered into the computer and an 
error list has already been taken out which after corrections will be 
further utilised to generate detailed reports/informations. Subse-
quently details of all the depots is to be fed to iden.tify areas ot 
improvement/or otherwise. Such monitoring is likely to improve 
Management information and facilitate Headquarter to take carree .. 
tive steps for future also. " 

A detailed review on shortages, regularisation, physical verification 
on high loss depots etc" is taken. every month also. Special 
Agenda had been drawn for physical verification and regu1arisation 
in the current year and were discussed in details and instructions 
were issued to Regions/Zones. 

"(g) Posting of Fel ata.t at stMnshipm.en.t pofnts: To redueee/avolcl 
losses at transhipmen.t points, Fe! had taken up the matter with raU. 
ways. Consequent to this, reI staff have already been posted at 
Bongaigaon and Mira). Railway authorities have not agreed for 
posting of Fer staff at transhipment point B:lyanpanhalli. Aet.tOft 
to post FeI staff" at other transhipment points has also been taken 
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2. The various steps taken have. resulted in reduction ot traDldt 
and storage losses trom 2.31 per cent in 1982·83 to 1.25 per cent in 
1988-89, a8 will be seen from the following table; 

Yoar 

1!182-83 . 

1983-84 . 

1984-8' . 

198'-86 . 

1986-87 . 

1987·88 . 

1988-89 . 

Purcbaae + Sal os 

- - .- .- - .-
Quantity 

312.78 

319.00 

29'.14 

368.40 

398.96 

407.00 

338.25 

(Quantity In lakh MTa) 

Shortqe 

-----.-
Qw.ntity 

7.40 

6.74 

'.72 

'.9' 
6.S1 
7.01 

4.23 

~~ .. ~ or short.,; 
ov.::r purchue+ 
Sal 08 in torms or 
quantIty. 

2.27 

2.11 

1.94 

1.62 

1.63 

1.72 

1.2' 

B. Weighment of Foodgrains and reporting of los. 
3. Weighment of stocks is done at the time of despatch and 

receipt. The depots have been instructed to weigh stocks promptly 
to compute transit 108s and report within 24 hours to the District/ 
Regional office concerned and also to the con signer. Instructions 
on prompt despatch of documents to consignees to facilitate detec-
tion and provision of convoy notes in each wagon have been reiterat-
ed. SquackJ and inspeCting officer check up this aspect during their 
inspections. Stocks are weighed at despatch stations and the 
weight So arrived is recorded in Railway forwarding note to faci-
litate preparation of RRs. At destination end also stocq are 
invariably weighed. In FCI's own siding godowns where imme;-
diate 100 per cent weighment in weighbridges is not possible, at 
least 10 per cent weighment is conducted. FCI haa decided to 
install weighbridges in aU godowns of 5000 MT capacity and above. 

4. The FCI has installed 480 weigh-bridges so far out of 519 re-
quired. FCI has also installed electronic weigh-bridges for 
weighment purpose at some place.. FCI is taking action to install 
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electronic in-motion wagon weigh-bridges. Two selected despat-
ching stations are Sanehwal and Pantpat .and two· selected reci;. 
'pie·nt stations are Narainaand Dhankuni. Based. on the· perfor -
mance of these, more such electronic weigh-bridges arc proposed to 
be iqstalled. This would help enhancing we:ghment output and 
also improve the quality of the weighment leading to quick and 
realistic assessment of transit losses. 

5. Observations of the Audit on the above Action Taken Note 
and comments of this Department thereon are reproduced below. 

[Department of ;Food OM No. 1l-1/89-,FC.II dated 
22nd June, 1990] 

Statement Containing Observattons of audit on Action Taken Note 
on Recommendation No. 2 (Paras 2.6 'to 2.8 of the report) and 

Comments of the Department of Food 
-.--------- .. -------,-.--~.- ... - ---- .•. _--------------
Para No. of Action 
Tak'ln Note 

1 (ix) 

. 1(,,) (c) 

Obs~rv •. tions of the Audit Comments of the Department 
of Food 

These steps have be!.:n stated In The various steps tutn br FeT 
general terms and have alrtady nave re8ull~d in rccuctJon (.f 
h<!Cn in cltistence for scme time transit and st<>mge IO~S:E fwm 
if these ha\'c beenstrcngthenw 2.37% In 1982-83 to 1.25/;; in 
lin:! havo nsulted in any impro- 1988-89'. It m~'y llut bz possi-
wment, the sam., m'lY be ble to int"icate tho: quantun' of 
intimntcd to the C'('mmitt le. r:ductionof tranist and stc-r-

Jt is noted that ev?n in enes of 
high It's5 depots, 80 (ar only 
corrective action takcn against 
the rlefllulling employees is im-
position of' minor penalty'. 

age losses, on 8.ecount of 
steps tak~n to l revent theft 
and pi! feraae . 

Th::pennlty Iws tobcimpC)scd by 
th., disciplinary authority com-
mensurate with tho; ln~c (l( 
the employee. Out (,f ~3 
employees only (ln~ c£'st~ l>l s 
been finplised in whiehmioor 
penalty tItS bten imposed. 
The other S2 Ct'.scs arc yet to 
be finl\\isctl. 

Comments of the Committee 

\PI\..u,c SCI! I'o\ragmgh 10 of ChaPter I (\f the Rr rCtrl) 

Recommendation S. No. 4 (Para 2.10) 

The Committee cannot but express their unhappines over the 
Inordinate delay in taking disciplinary action against the. e.rring 
officialS in the three cases of despatch of substandard wheat. 
Though the case relating to despatch from Naini came to the notice 
of FCI in March, 1984, charge-sheets in the case were issued only 
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in March, 1988. I'll the case of despatches from Jhansi and Orai 
made in September and October, 1985 respectively, charge-sheets 
were issued in April, 1988 and June. 1987 respectively. All these 
inquiries were completed during the last quarter of 1988 after the 
Committee took up the subject for examination. The delays in 
completion of inquiries were admitted by Chairman. FCI to be due 
to in-action on the part of diSCiplinary authorities which are spread 
allover the country. In orie of the case viz. Nainl, the Senior 
Regif nal Manager, U.P., showed utter disregard to the repeated 
reminders from the Headquarters for initiating disciplinary action. 
As a result, the persons responsible for the delay in initiating dis-
ciplinary action are yet to be identified. 'l'he Committee cannot 
but express their serious concern over the disgusting state ot 
affairs in the Corporation. This reflects lack of control by the 
Headquarters over its Regional Offices. 'The Committee would 
like to be apprised as to what action has been taken against the 
Senior Regional Manager, U. P. for not initiating the inqUiry ins-
pite of several reminders from FCI Headquarters. 

.. Reply of Government 

In the case of despatch of sub-standard wheat from Naini to 
Mangalore. prompt action to identify the officials ,responsible for 
despatch of sub-standard wheat and to take appropriate disciplinary 
action against them could not be initiated because the staff posted 
at FSD, Naini had been obstructing the investigation. They had 
even gone to the extent of manhandling the o1ftcers who took up 
the investigation. so mUch so the o1ftcers were even reluctant to 
visit Naini for conducting any investigation and to procure rele-
vant . records. The assistance of police was also requisitioned to 
enable the o1ftcers to take up the i·nvestigation, It may be rele~ 

vant to mention here that an IPS officer who was working as Joint 
Manager (Vigilance). Regional Office. Lucknow also could not pro· 
cure the relevant documents from Naini Depot for initiating aetiO'n 
even though he went to Naini with Police Force. Thus inspite of 
best efforts, due to resistllnce and the rebellious mood of the staff, 
posted at FSD .. Naini, prompt action could not be taken for investi-
gation and initiation of disciplinary proceedings. 

Even then in all these ~ases i.e. in. the despatch. of substandard 
wheat from Nllini. Jbansi .and Oral action· has been- taken against 
the following officials who have contributed for the delay in the 
initial completion of the investigation:-
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(1) Despatch from Naini to Mangalore: 

Shri B. B. Das, the then AM (QC) and 

Shri Udal Singh, the then AM(D)-both posted during the rele-
vant period at N aini. 

The penalty of stoppage of one increment without cumulative 
effect has been imposed on Shri B. B. Das. Though Shrt Udai 
Singh was exonerated of the charges levelled against him on ac-
count of the fact that he was under suspension during the period, 
a fresh charge sheet under minor penalty has since been issued for 
the delay on his part in identifying the delinquents.· 

(2) Jhansi to Mangalore: 

Shrt S. C. Srivastava. AM(QC) 

A penalty of stoppage of one increment without cumulative 
effect was imposed. I 

(3) Orai to Mangalore: 

Shri B. K. Aggarwal, AG.I (M) 

A penalty of stoppage of one increment without cumulative 
effect has been imposed. 

In addition to the above, 2 category-I officers have allO been 
identified for failure to take prompt action in this regard and 
charge sheets ul1der minor penalty are to be issued to them.· 

In so far as action against, SRM, UP is conce.rned, a committee 
was formed to identify the SRM responsible for not having taken 
prompt action, as during this period more than one officer has 
held the charge of SRM (UP) . 

During the relevant period 5 officers have held the charge as 
SRM (UP) as per the following details: 

--------------
.At tile time oC Cactual 'f'Ilriflcation. tbe CommIttee wore informed by FCI u under: -

"Action under min('r penalty has since ~D completed .,.unst the A_au.nt 
Manapr (DePOt) who hal been awarded the ponaI Iy of stoPPIiIC or ono incrcDlOIIt 
Without cwnulatJ'" effect. Actioa has allo been complet-,d apinat tb~ two catfIOry 
or olBcera under minor penalty. One oft'lcer has becft censured while the otbet bas 
b'eD .,," 40d the p3D&1ty or Itoppap of incremcDts for 3 yWa witllout cumulativ" 

(fOI D. O. No. P&:R/19 ($)/90~tod 7-11-1990) 
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1. Shrt K. S. Gupta 1.3.84 to 31.7.84 (Retired) 

2. Shri P. K. Vasudeva 1.8.84 to 25.7.86. 

3. Shri Rajender Bhanwal 25.7.'86 to 14.9.87 (Deputationlst/ 
repatriated) 

4. Shrj M. A. Hakeem 19.9.87 to 2.12.87 (on tour from 
Hqrs.) 

5. Shri G. P. Verma 2-12-87 todate. 

The Committee has reported that these cases have not been pro-
perly submitted and put up w the SRM/RM for deciding the cases 
and for orders and the cases on files were b~ing dealt with at 
lower levels and that SRM. could not be directly held responsible 
for delay in initiating the proceedings., 

[Department of Food O.M. No. 1l-1/89-FC.II Dated: 
22nd June, 1990] 

Comoments of the Committee 

(I lease see paragraphs 14 and 15 of Chapter I of the Report) 

BecODlmendation S. No.7 (Para 2.13) 

AI9rt from the despatches of sub-standard wheat discussed in 
the preceding paragraphs, a case of deterioration of wheat stored 
in the open was noticed. by the Committee. A quantity of '1.01 
lakh tonnes of wheat was stored at Airstrjp Lalitpur in 1985. 
Due to unsatisfactory preservation measures, there was heavy in-
festation in the stocks, which also got damaged due to heavy rains 
in October, 1985. The Committee are surprised to observe that 
no salvaging operations were undertaken between October, 1985 
and May, 1988 and only marginal segregation was 
done as a result of which only 23498 tonnes of damaged wheat 
could be salvaged. The Committee strongly deprecate the care-
less manner in which the stocks have been handled by FeI. Ad-
mittedly, this is due to the negligence on the part of the staff 
which caused FCI a heavy loss to the tulle of Rs. 2.40 crores. 
Although 7 category III officials and 2 category II officers are re-
ported to have been dismissed from service, the inquiry against 
some other omcers is still in progress. The Committee desire that 
the inquiry against the officers inV'olved 'should be completed 
without any further delay and deterrent action taken against the 
om~rs found guUty. 



Reply of Government 

In respect of damage caused at Airstrip Lalitpur the position 
regarding disciplinary action taken against the officials/officers is 
as under:- . 

(i) 7 category-III and 2 category-II officials have been dis-
missed from service. 

(ii) 3 category-I officers have been charge-sheeted under 
major penalty and the inquiry is in progress.· 

(iii) The then Dist.rict Manager, Jhansi was also charge-
sheeted and the case -is pending with the Inquiry Officer. 

(iv) The proceedings against 4 category II officials who were 
charge-sheeted under majpr penalty have been com-
pleted and charges dropped by the competent authority. 
The proceedings against two category-II officials have 
been kept in abeyance as they have already been dis-
missed from service in the case referred at (i) above. 

[Department of Food O.M. No. 11-1/89-FC.II Dated: 
22nd June. 199(}] 

Comments of the Committee 

(Please see paragraph 21 of Chapter I of the Report) 

tAt tho tim' of r4ctuat YJrjrication. the Committe, w~rc informed hyFCJ as un(!er:-

"One officer has !»en clfoMrated while the oth"r has be,n c 'Dsurcd and the case 
of third in under flnalisalion" 

(FCI D. O. No. P&'R/19 (S)/90 dfted 7-11-1990) and P &. RI19 (3)/90 11428.11.1990 



CHAPTER V ..... 
RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 

OF GOVERNMENT ARE STILL AWAITED 

(Recommendation S. No.5 (Para 2. 11) 

The Committee are unhappy to observe that although the Vigi-
lance enquiry for misappropriation charges against the godown in-
charge at Jhansi was initiated in March, 1984. the same could not be 
completed before the end of the year 1988. What is more intriguing 
is that the Godown incharge who was suspended in March, 1984, 
was reinstated in March, 1986 and the chargsheet was issued to 
him in October, 1987. Even after iS9uing the charge-sheet the En. 
qUiry Officers were changed four times. The Committee have a 
feeling that the completion of the enquiry was delayed deliberately 
to help the delinquent officers. The Committf>e would, therefore, 
suggest that persons responsible for delaying the inquiry should be 
identified and suitable action taken against them. They would also 
recommend that action should be initiated as per the procedure laid 
down for recovery of losses caused to FCI from the persons who 
have been found directly responsible for causing such losses. The 
Committee would like to be apprised of the final action taken in 
this regard. 

Reply of Govemment 

On the Godown Incharge at Jhansi a major penalty of reduction 
in rank from AG.II (D) to AG.III (D) for a period of '3 years has 
been imposed on 16-1-1989. The main reasons for the delay in the 
conduct of inquiry has been due to frequent change of Inquiry Offi-
cers and Presenting Officers and there has peen no intentional delay 
on the part 'ot any officials. 

2. The penalty of recOvery of loss from the pay of the d.elinquent 
has been' incorporated under Regulation 54 (iU) of the FCI (Staft) 
RegulatiOns, 1971. As per procedure the recovery of pecuniary loss 
caused to the Corporation from the pay of the delinquent is imposed 
only when it has been estabImhed that the delinquent was direet1y 
responsible for a particular act or acts of negUgence Ot breach of . . . .., . ~ . 

21 
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orders or rules which caused the loss. Such recoveries are not to 
exceed liard of basic pay of the delinquent and should be spread 
over a period of 3 years. In other words, ,he recovery should not 
exceed one years' basic pay, in any case. In view of this limitation, 
the scope of recovery of the loss from the employees is very much 
limited. Further, it may not be poSllible/feasible to recove1'l the 
amount of the losses from the employees for the following reasons:-

(i) The number of employees involved is qUit.e large and it 
may not be possible to apportion the amount of loss to be 
recovered from each emp!oyee based on their lapse. 

(U) The amount of loss cannot be recovered from the emp-
loyees who have been dismissed/removed from service. 

(iii) The disciplinary authority (SRM, UP) has stated that 
he has already awarded penalties as warranted by the 
iravity of the charge and the findings of the Inquiry 
Officer. 

3. However, the FCI is examining the question of fUing civil 
suits or prosecuting the delinquents in a criminal court for offences 
punishable under the Indian. Penal Code. 

(Department of Food O.M.No. ll-l/89-FC. dated: 22nd June, 1990) 
_ Comments of the Committee 

(Please see paragraph 18 of Chapter I of the Report) 

(Recommendation S. No. 8 (Paral 2.14 & 2.15) 

On the basis of material placed before the Committee and also 
the evidence of reprelentatives of FCI and the Ministry, the Com-
mittee· have come to a painful conclusion that the state of atfairs in 
the Food Corporation needs to be gone into thoroughly fol'l effect-
inc all round improvement. There is utter disregard of procedures 
prescribed for periodical checking of foodgrains atured in the FeI 
godowns resulting in deterioration of quality. Foodgrains are des-
patched to different stations without verifying their quality and 
quntUy. Shortages are simply written oft' as storage and traIWt 
losses. What is worse, that matter relatin~ to negligence of oft\cers 
Me deliberately allowed to linger on for years without anybody 
~iIl.g held responsible for the delays and lapses. 

Keeping in view the dismal state of aft'alrs prevailing in Fel, the 
Committee recommend that Govemment should appoint a High 
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Level Committe of Experts which should examine in depth .th. 
working of FCI and suggest ways and means to remove the prevail-
ing shortcomings so that Corporation becomes an effective instru-
ment for proper handling procurement and distribution of good 
quality foodgrains. I 

Reply of Government 

A nwnber of CommIttees, set up by the Government of India 
as well as by the FCI have, examined the working of FCI with a 
view to bringing about overall efticiency an4 economy in its opera-
tions. A list of such committees is given below. At present, a 
Committee for Quality Control and storage Losies; set up as per 
a decision of the Board of FC! in February, 1989, is looking tnto 
the quality control and storage losses ~cts. Besides, the Bureau 
of Industrial Costs and Prices is also undt:rtaki:lg an exhaustive 
cost study on FCI operations and its report is awaited. In theae 
circumstances, it is felt that it may not be necessary to set up Com· 
mittee of Experts for a comprehensive examination of the working 
of FCI. However, it has been decided to constitute an Expert Com-
mittee to undertake a limited study of the procedure for mainte-
nance of the quality of stocks while in storage find the check over 
its quality at the time of despatch. The Committee of Experts has 
been set up fnde this Department O.M. No. 1l-2/89-MC. n dated 
10th April, uno (Copy reproduced below). , 

[Department of Food O.M. No. 1l-1'/89-FC. II dated' 22Dd JuDe, 19901 

LIST OF YARIOUS COMM11TEES CONSTITUTED BY THE GOn: AND FCI 

1. Dave Com'1littee Jan, 68· 

2. Junej1 Committee 

3. B''1rd or Dir4Ctors C<lm'1lit- 0:) transit and slorag~ I')sse~ 
teo (hiwar CommlHee) 

11173 

1971-12 

4. &bl Com:nitlce On I assess of food.srllinsin Ea~t 1978 
Zone. 

~. Sesh,dri Committee,lEm· Rc,,:>rt of St,. 4: Transit losICs Jun.c 19113 
power,d Crm'JIitt'IC in FCr. 

6. Patannr Committoo . For lookin, into the Scope tor June I"Sf, 
roducin, COlt. 01 nooratioos or 
PCl,partieularly with rerer~nce 
to system of accountlfttJ. 

7. U. G)!l1. K. Rllram Com· Report on J)'J1'.lnftOl Mala.e- ~uly '1986 
milt" m ,nt pal Ie) 01 FCI 
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8. Pf. Pande) Committee Report on orsaniaational set uP, Feb. 1986 
system and procedures ana 
personnel policies of FCI. 

Task force in rosart' to streamlln- Oct. 1987 
Ina visilanco machinery in FCI 

10. NCAER &: RITES· . Rep,)rt,n AlIIndia grain storage Dec. 1987 
and moY':ment Part I &: 11 

11. NCAER· Rerolt on losses during handlins May. 1987 
transportation and storage. 

~ 
Min. of Food & Civil Supplies' (Deptt. of Food) O.M •. No. 11-2/89-

FC. II Dt. 10-4-1990 regarding appointment of a High Level 
Committee of Experts fort' comprehensive examination Of the 
procedures fOllowed in FCI for maintenlance of Q1L(llity of 
stocks. 1 

The Committee on Public Undertakings (1988-89) in its 57th Re-
port relating to clespatch of sub-standard wheat byFCI had obser-
ved that there is utter disregard of procedures prescribed for 
periodical checking of foodgrains stored in the Fe!'s godowns result-
ing in deterioration in quality and the foodgrains are despatched to 
different stations without verifying their quality. Keeping in view 
the observations of the Committee on Public Undertakings, it has 
been decided to set up a High Level Committee of Experts consis-
ting of the following: 
i) Dr. S.V. Pinglle, . . 

Ex-T.A., 
Food Corpomtion or India, 
F-S, Dhalluraj, 

- 1224,' Aptc Root'. 
PUNE -411 004 

ii) Shrl S.K. Mazumillr, ' -
Add!. Director (P')st Control), 
C. F. T. R. 1., MYiOre. 

iii) Dr. O.K. Oirish, . . 
Joint Commissioner (S&R) 
D=partm~nt or Food. 

, 'Member 

Member 

iv) Shrl P.N. Mathur,. . ' Member Secretary 
Elt-Managor (Q.C) 
0-218, Shyam Park E1ttn., 
Sahibaba(l (U.P.) 

2. The following are the terms of reference of the Committee: 
(i) Examination of existing procedures for maintenance of 

quality of stocks of fooograins while in storage, including 
purchase specifications, acceptance procedures and super 
inspection. ; I 

.Soque1 to Patankat Committee . 
• 
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(ii) Examination of specifications, grade standards; 

(iii) Examination of procedures for checks and supervision 
of quality of foodgrains at the time of despatch/issue; 

(iv) Examination of quality assessment of the foodgl'ains; 

(v) Examination of any other aspects as may be included by 
the C!lnunittee having reference to main objective includ. 
ing staffing pattern, administrative procedures; 

(vi) Giving suggestions/recommendatIons for effectini im· 
provements. 

3. The COIllmittee will submit its report to the Secretary (Food, 
by the end of July, 1990. 

4. All expenditure relating to the above Committee will be 
Lorne by FCr. FCI will also extend necessary assistance to the 
Committee. I 

I 

Sd/· 
(Y. R. lYER) 

JOint S,crettlt1'y to the Govt. o,f India 

Comments of the Committee 

(Please see paragraph 24 of Chapter I of the Report) 

NEW DELlIl: 

Decemb,", 11, 1990 
AgTah-izyana20~--i912--(S) 

BASUDEB ACHARIA 
Chairman, 

Committee on Public Undertakings 



APPENDIX I 

Minu.tes of the 14th sitting of the Committee on Public 
Undertaking~ held on 31~10~1990 

The Committee sat from 1l.O() hrs. to 12.00 hrs. 
PRBsEN'f 

Shri Basudeb Acharia-Cha.irmal'l 
MEMBERS 

2. Shri Bal Gopal Mishra 
3. Shri Kalpnath Rai 
4. Shri Rajdev Sinah 
5. Shri Daulat Ram Saran 
6. Prof. Saif~ud·din Soz 
7. Shri Piyus Tiraky 
'13. Shrimati Renuka Chowdhury 

9. Shri Dipen Ghosh 
10. Shri Ajit P. K. Jogi i 
11. Shri Mohinder: Singh Lather 
12. Prof. Chan<1resh P. Thakur 

SECRETARIAT 
1. Shri S. C. Gupta-Joirvt Secretary 
2. Shri K. K. Sharma-Director 
3. Smt. P. K. Sandhu-Under Secretary 
4. Shri N. M. Jain-Under Secretary 

The Commit.tee considered and adopted the following draft 
Reports. as approved by the Action Taken Sub·Col1\mittee. 

(i) U .. .. .. 

(ii) Report on Action Taken by Government on the recom-
mendations contained in the 57th Report of C. P . U. 

(1988-89) on Food Corporation of India-Despatches of 
sub-standard wheat. 

2. The Committee also authorised the Chairman to finalise t.he 
Reports on the basis of factual verification by the concerned Minis-
lries/Undertakings and Audit and to present the same to Parlia-
ment. 

S. •• •• •• •• 
The Committee then a.djourned. 
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If. 

m. 

IV. 

V. 

APPENDIX II 

(Vid. Pllrqraph 3 of th~ Introduction) 

AM/)'Iis 0/ Action Tak~n by Government on the rt!COnuMnt/at/ons cOIIt4iMd lit tM 57 til 
Report of the Committ~e 011 Public Undeflokilr6s (Eighth Lok SoMer) 0It Food CorPii-
'ion o/lndia-D~sJHllch~s of sllb-standard wMat. 

Tolal number of r~mlllOlldations 8 
Rooomm.,ndations that hay, boon acoept«' by the Oov:rnment (VIde re-

commmdf!tlons at 51. Nos. 3 and 6). ..... 1 

Percentage to tolal . 25~~ 

Rocom~l11ndations which the Committee do not dcaiN to pursue in view or 
G<Jvernm"nt's reply. NIL 

PerooDt. to total . NIL 

Recommendatlonl in rea= otwbic~ r"plles or Govornmont have not been 
acc~ptod by the Comm!toe (Yll'lrrecom1DOlldatlons at SI. Nos. 1,2,4 
and 7) . • • • • • • . • . . .. 

Percent .. e to total . 50% 

RCCOlU'll'l'Idatio.:t' in rospoct orwhicb rinal r'!plios orOovel1UDOlll MutHl 
awaited (VIde r«lOmmmdatlons at 81. Nos. 5 and 8) • • . 2 

Percenlage to lotal . 25~' 
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